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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 725 of 2023

IN THE MATTER OF:
BALIRAM SINGH ...APPLICANT
VERSUS
WALLOP BREWING PRIVATE LIMITED & ORS. ...RESPONDENT(s)
INDEX
S. PARTICULARS PAGE NO.

NO.

RESPONSE ON BEHALF OF RESPONDENT NO. 3 IN
COMPLIANCE OF THE ORDER DATED 27.10.2025
PASSED BY THE HON'BLE NATIONAL GREEN
TRIBUNAL

A COPY OF THE JOINT COMMITTEE REPORT DATED
23.02.2024 IS BEING ANNEXED HEREWITH AS
ANNEXURE-1

A COPY OF THE SAID RESPONSE DATED 29.11.2024
IS BEING ANNEXED HEREWITH AS ANNEXURE-2

A COPY OF THE SAID LETTER DATED 22.11.2023 IS
BEING ANNEXED HEREWITH AS ANNEXURE-3

A COPY OF THE SAID INSPECTION REPORT DATED
09.10.2023 IS BEING ANNEXED HEREWITH AS
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ANNEXURE-+4

6. |A COPY OF THE SAID UPPCB LETTER DATED
12.02.2024 IS BEING ANNEXED HEREWITH AS
ANNEXURE-5

7. | A COPY OF THE SAID LETTER DATED 16.01.2024 IS
BEING ANNEXED HEREWITH AS ANNEXURE-6

8. |A COPY OF THE SAID UPPCB LETTER DATED
11.10.2023 IS BEING ANNEXED HEREWITH AS
ANNEXURE-7

9. |A COPY OF THE SAID NOC IS BEING ANNEXED
HEREWITH AS ANNEXURE-8

10. | A COPY OF THE SAID REPLY DATED 22.07.2025 IS
BEING ANNEXED HEREWITH AS ANNEXURE-9

THROUGH COUNSEL

-

BHANWAR PAL SINGH JADON
COUNSEL FOR DISTRICT MAGISTRATE, SONBHADRA
bhanwar(9jadon@gmail.com | 6375115224

DATE: 23.01.2026
PLACE: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCHJL_‘{EZ?W DELHI

ORIGINAL Apruﬁmi NO:7252023 . 6%

IN THE MATTER OF:

BALIRAM SINGH
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WALLOP BREWING PRIVATE LIMITED &
ORE: @ e RESPONDENT(S)

RESPONSE _ON _BEHALF _OF _RESPONDENT _NO. 3 IN

COMPLIANCEOF THE ORDER DT. 27.10.2025 PASSED BY THE

HON'BLE NATIONAL GREEN TRIBUNAL

I, Badri Nath Singh aged about 56 years S/o Shri Jagnnath Singh, presently
posted as District Magistrate, Sonbhadra, do hereby solemnly affirm and state

on oath as under;

I. That I, the deponent in the above captioned matter am fully conversant with

the facts of the case and is competent and authorized to swear the present

| affidavit.

7. 7 3 & state that the contents of the affidavit have been drafted by my counsel

\

"ﬁ'W\im&ucﬁms and the contents of the same are true to my knowledge
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mmmqlhing‘ material has been concealed therefrom.
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I. BACKGROUND OF THE MATTER

3. That in the present matter, applicant has alleged violation of environmental
norms by Respondent No.l- Wallop Brewing Private Limited, Village
Gulrahawa, Lohra, District-Sonbhadra, State of Uttar Pradesh. Wallop
Brewing Private Limited, which engages in production of Beer is operating
in violation of norms by establishing its unit within 300 meters from the
boundary of the Chandraprabha Wildlife Sanctuary, without obtaining the

mandatory No Objection Certificate (NOC) from the Forest Department.

4. That further, despite being granted Consent to Establish (CTE) on
19.08.2021 with a specific condition i.e. Condition No, 21 that the said NOC
and land use documents must be submitted within two months prior to
commencing operations, failing which the CTE would be deemed rejected.
That Respondent No. | only applied for the NOC on 16.06.2023, thereby
violating Condition No. 21 of the CTE and commencing operations in

contravention of the prescribed environmental norms.

o % ildlife animals protected under Water Protection Act, 1972 are
6
0

injuries and also leading to death. That it has been reported on

casions that establishment of respondent no. 1 unit that certain

have died and for which Company's functioning is responsible, who

L
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is manufacturing beer by using ground water as also surface water, in an

illegal manner, and also contaminating the same.

6. That the Hon’ble Tribunal, vide order dated 27.10.2025.,had directed as

under:

I. “Learned Counsel for Respondents No. 3, 5 and 7 submits that reply on
behalf of Respondent No. 5 has been filed today morning and the reply
on behalf of Respondent No. 3 and 7 will be positively filed within two
weeks. Rejoinder, if any, can be filed by the applicant within three

weeks thereafter.

2. List for hearing on 27.01.2026."

7. That it is submitted that in the above matter Hon'ble Tribunal vide its order
dated 18.12.2023, had constituted a Joint Committee comprising of Chief
Wildlife Warden, Uttar Pradesh, Lucknow; State Pollution Control Board;
Central Pollution Control Board & District Magistrate, Sonbhadra to obtain a
factual status of grievances and joint Committee shall examine the matter,
visit the site, collect relevant information along with relevant material and

submit a factual report.

8. That in compliance of the above directions, Joint Committee report dated

% m,oz‘sgs«s has been filed by CPCB before the Hon'ble Tribunal.
q ;

Fldmg mn knu \ '..'. {l
1

.‘:il’

a"'

.-h

og Y Furan0e |

Ll ThR el B I W

e \ i
ﬂ..r::;:n i{.]; /
it ]

il

|



590

A Copy of joint Committee report dated 23.02.2024 is being annexed

herewith as ANNEXURE-I1.

9. That furthermore, vide order dated 21.08.2024, this Hon’ble Tribunal had
passed an ordergiving an opportunity to the applicant and the respondents to

comply with the order dated 08.05.2024. The relevant portion of the order is

as under:

3.-It will be open to all the other respondents to file their reply by the way of
affidavit within four weeks and rejoinder, if any, be filed by the applicant

by way of affidavit within two weeks thereafter.”

10.That in compliance of order dated 21.08.2024, a response dated 29.11.2024

in the form of an affidavit had been submitted by Uttar Pradesh Pollution

Control Board before Hon'ble Tribunal.

A copy of the said response dated 29.1 1.2024is being annexed herewith as

ANNEXURE-2.

I1. DETAILS AS PER THE UPPCB RESPONSE DATED 29.11.2024

11.As per the UPPCB Response dated 29.1 1.2024, it is pertinent to note that the
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That, UPPCB had granted Consent to Establish (hereinafter CTE)
to the Project Proponent vide letter dated 19/08/2021 which would
remain in affect from 08/08/2021 till 07/08/2026.

That, Consent to Operate (hereinafter CTO) had also been
granted to above Unit by UPPCB vide letter dated 05.08.2022,

valid up to 31.07.2023 for production of Beer 4800 KL/Annum.

iii. That, it is also necessary to mention here that in pursuance to the

public complaint received against the unit in question, District
Magistrate, Sonbhadra vide its letter dated 22.11.2023 constituted a 3
members Joint Committee comprising of: 1. DFO, Kashi Wildlife
Division, Ramnagar, Varanasi 2. Assistant Geophysicist,
Groundwater Department, Mirzapur and 3. Regional Officer,
UPPCB, Sonbhadradirecting them toensure necessary actions and
publish a report.

A copy of the said letter dated 22.11.2023 is being annexed herewith

as ANNEXURE- 3.

iv. That, in pursuance to the above directions, the 3 members Joint

 —
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Committee inspected the aforesaid unit on dated 09.10.2023.

A copy of the said Inspection report dated 09.10.2023 is being

) 1;ﬂ:',w)?‘*aqnexed herewith as ANNEXURE-4.

¥ x_\th.

;-m.i%:nu:u ':-qgv}t ‘E ' further submitted that relying upon the observations and

wﬁ«um" ecQ endations made in the Joint Committee report dated
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09.10.2023, UPPCB vide letter dated 12.02.2024 issued a Show
Cause Notice for defaulter period i.e. period of operation of unit

without having a valid CTO under Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution)
Act, 1981 along with other environmental non compliances.
A copy of the said UPPCBletter dated 12.02.2024 is being

annexedherewith as ANNEXURE-5.
vi. That further, UPPCB Regional Office vide letter dated 16.01.2024
imposed an Environmental Compensation of Rupees 2,25,000.00

on the unit in light of the observations of the Joint Committee’s

Inspection Report.

A copy of the said letter dated 16.01.2024 is being annexed herewith

as ANNEXURE- 6
vii. That, after changing its name from Wallop Brewing Company to M/s
Wallop Brewing Private Limited, the unit had submitted its
application for obtaining CTO. That, vide letter dated 11.10.2023,

UPPCB had granted CTOto above unit which remained valid

1il131.07.2024.

copy of the said UPPCB letter dated 11.10.2023 is being annexed
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viii. That the NOC for extraction of ground water by the unit, has

been issued by the Ground Water Department which would
remain valid from 02.03.2023 till 01.03.2028.

A Copy of the said NOC is being annexed herewith as ANNEXURE-

8

12.That further, Hon'ble Tribunal,videits order dated 02.12.2024 had instructed

following:
2. ...."None has appeared for respondents no. 2, 3, 5 and 8.

3.Learned Counsel for the applicant has conceded that noticeswere
served on them only through E-mail.
4.The applicant is directed to serve notices on above said respondents by
Registered PostAcknowledgment Due and file affidavit of service in
this regard within 15 days and tracking reports afleast one week
before the date of hearing fixed.
5.Reply dated 26.10.2024 has been filed by respondent no. 1Via email
dated 30.11.2024. Learned Counsel for respondent no. I has submitted
that inadvertently one page of the reply was left out at the time of filing
St _r_:nd seeh permission to file reply again by addition of the missing page.

/ "“ LT ﬁ !
ng{k due addition of the missing page may be filed byrespondent

Tt ;‘
‘:“ -ﬁﬂ I agﬂ}r within one week.
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7. Consequent to service of nofice, responses by respondentsno. 2, 3, 5

to 8 may also be filed at leastone week before next date ofhearing"....

13.Further, in Compliance of the Hon'ble Tribunal’s order dated 02. 12.2024 in
the above matter, Response on behalf of Respondent No.2, 6 &8 had been
filed before the Hon'ble Tribunal on 22.07.2025.

A copy of the said reply dated 22.07.2025 is being annexed herewith as

ANNEXURE-9

14, That as per the above reply dated 22.07.2025,the following points were

ascertained:

i.  Divisional Forest Officer, Kashi Wildlife Division, Ramnagar,
Varanasi vide letter dated 27.10.2023 stated following regarding
actual Status of Distance of Forest Arca, Wildlife Sanctuary & Eco-
Sensitive Zone from Above concerned Unit:

a. Distance From Reserved Forest Area(RF): 162 Meters.
b. Distance from Wildlife Sanctuary:2825 meters.

¢. Distance from Eco-Sensitive Zone:1820 meters.

i

%h\j‘.«y"“ﬁkeginnal Forest Officer, Chandra Prabha Range, Kashi Wildlife

o _':"" o S ‘Division, Ramnagar, Varanasi vide letter dated 10.03.2025stated that

el i

AL ; it §

_’3{_}_ onit s!:_lprt_estfnearest distance of above concerned unit i.e. M/s Wallop
.~"Bréwing Pvt. Ltd. from the left bank of the Posta River within
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Chandraprabha Wildlife Sanctuary is 2.23 Kilometres i.e. said

Unit is Outside the 1 km Eco-Sensitive Zone of the sanctuary.
iii.  Regular patrolling and surveillance is being conducted by Forest
Department and informers have also been activated to report

illegal hunting in the sensitive ESZ areas. Further, awareness

campaigns are being conducted in surrounding villages regarding

forest for wildlife conservation andprotection.

15.Thatthe Deponent, being duty-bound under law, is committed to

ensuring strict compliance with all directions of this Hon’ble Tribunal and

undertakes to adhere to any further orders or instructions issued hereafter,

without demur or delay.

16.Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal and it is prayed that the same be taken on record.

PEPONENT
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VERIFICATION

............ on this .. 267 day of January, 2026 that the contents
of the above paragraphs 1-16 are true and correct to the best of my knowledge

and belief and nothing material has been concealed there from.

¥ ‘ats nwntioned in e fiday .
smwietared nal? 10 AL it
LK o
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Inspection Report

ANNEXURE-1

On
O. A. No. 725 01 2023

In the matter of “Baliram Singh Vs Wallop Brewing Private Limited & Ors.”
1.0 Background:
Hon’ble NGT, Principal Bench, New Delhi has passed order on dated 18.12.2023 for joint

mspection of M/s Wallop Brewing Private Limited, Village Gulrahwa, Lohra, District Sonebhadra,
U.P. in the matter of Baliram Singh Vs Wallop Brewing Private Limited & Ors. (O. A. No. 725

of 2023). The relevant portion of the order 1s as below:

“...6. It is also stated that on account of the functioning of the unit in violation of the conditions
of the Consent orders, wildlife animals protected under Water Protection Act, 1972 are sustaining
injuries and also causing death. It has been reported on various occasions after establishment of
respondent no. 1 unit that certain leopards have died and for this Company’s functioning is
responsible, who is manufacturing beer by using ground water as also surface water, in an illegal
manner, and contaminating the same.

7. In our view, the issue raised in the matter, particularly if the fact is correct that the industrial
unit is situated within the prohibited area i.e. 300 mtrs from the boundary of the Wildlife
Sanctuary, then it is a serious aspect and it do give rise to a substantial question relating to
environment arising due to implementation of Scheduled Enactments under NGI Act, 2010.
However, before taking any further action in the matter, we find it appropriate to obtain a factual
report by constituting a joint Committee comprising: -

i. Chief Wildlife Warden, Uttar Pradesh, Lucknow
ii. State Pollution Control Board

iii. Central Pollution Control Board

iv. District Magistrate, Sonebhadra

8. CPCB shall be the nodal agency for coordination and compliance.
9. The joint Committee shall examine the matter, visit the site, collect relevant information along
with relevant material and submit a factual report within six weeks by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the form of
Image PDF.

11. List this matter on 27.02.2024. ...”
Copy of reference NGT order is annexed as Annexure-1.

Baliram Singh Vs Wallop Brewing Private Limited & Ors (O.A. No. 725 of 2023) Page 1 of 16
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2.0 Scope of work: Incompliance of the Hon’ble NGT order the following activities required to

be carryout and factual status to be furnished.
1. Site visit as per direction dated 18.12.2023 of Hon’ble NGT .
2. Collect the information on the following: -
A. On Ambiguity in the matter related to obtaining the Consent to Establish by unit.

B. On Verification of violation of the consent conditions of the Consent issued by
SPCB, wildlife animals protected under Wild Life Protection Act, 1972 and
distance from the industry to Chandraprabha Wild Life Sanctuary.

C. On Factual status of death of wild animals 1.e., Leopards

D. On Status of illegal use of groundwater and surface water and its contamination by

unit.
2.1. Site Visit: -

In consideration of the above, joint inspection of M/s Wallop Brewing Private Limited. Village
Gulrahwa. Lohra, District Sonebhadra, U.P.. for verification of the distance of the unit from Eco-
Sensitive Zone of Chandraprabha Wildlife Sanctuary. Reserve Forest and illegal discharge from the

unit, was carried out on 05.02.2024 by the Joint Committee comprising of following officials.
1. Sh. Umesh Kumar Gupta, Regional Officer Representative of UPPCB. RO Sonebhadra
2. Sh. Dilip Srivastava, DFO, Representative of Wildlife RO, Ram Nagar

Dr. D. K. Soni, Regional Director Representative of CPCB. Regional Directorate,

LS

Lucknow
4. Representative of District Magistrate, Sonebhadra, visited next day.

M/s Wallop Brewing Private Limited Village Gulrahwa, Lohra, District Sonebhadra, U.P. was

found closed during visit.

The salient, observations and recommendations based on the inspection of each division are as

under.

Baliram Singh Vs Wallop Brewing Private Limited & Ors (O.A. No. 725 of 2023) Page 2 of 16
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2. Collection of information on ambiguity in the matter related to obtaining of the Consent

to Establish (CTE) by unit and compliance of consent conditions: -

A. M/s Wallop Brewing Private Limited: -

L

II.

IIL.

IV.

V.

M/s Wallop Brewing Company was incorporated in year 2020 and unit has changed its
name on 11.11.2021 from M/s Wallop Brewing company to M/s Wallop Brewing Private

Limited. Registration certificate attached as Annexure-2 for reference.

UPPCB has granted CTE to M/s Wallop Brewing Company on 19.08.2021 whereas
Consent to operate (CTO) was granted to M/s Wallop Brewing Company on dated
05.08.2022 to produce 4800 Kilo Liter/Annum Beer which was valid up to 31.07.2023.
The unit got renewal of therr CTO from 11.10.2023 to 31.07.2024. CTO attached as

Annexure-3.

The unit has requested to change its name from M/s Wallop Brewing Company to M/s
Wallop Brewing Private Limited vide letter dated 22.08.2022 and UPPCB has accepted the
request for change in name of the unit vide letter dated 08.09.2022 regarding applicability

of the CTO.

In due consideration of public complaint against the unit M/s Wallop Brewing Private
Limited, DM, Sonbhadra has constituted committee comprising members from UPPCB,
State Ground Water Department, Mirzapur and Divisional Forest Officer, Mirzapur vide

letter no. 585(1-3/P.A.D.M/C == /2023) dated 06.09.2023. Joint Committee visited the

industry on 09.10.2023. Based on the observation and recommendation made by the three-
member committee, UPPCB, Lucknow has issued the show cause notice to the industry on
12.02.2024 (Annexure 4), with respect to rain water harvesting, registration of the well,
distance from Eco Sensitive Zone, applicability of Environmental Clearance, operation of

industry without valid consent under Water and Air Act.

M/s Wallop Brewing Private Limited, Village Gulrahwa, Lohra, District Sonebhadra, U.P.
(referred as “Unit’) was found non-operational during visit due to Low-demand of its

product. Operational status of the unit not being intimated to the UPPCB.

Baliram Singh Vs Wallop Brewing Private Limited & Ors (O.A. No. 725 of 2023) Page 3 of 16
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VII.

VIII.

Photo -01: M/s Wallop Brewing Private Limited found Non-operational during Visit

The unit has two borewell. The unit has obtained NOC for one borewell from SGWD which
is valid from 02.03.2023 to 01.03.2028 for extraction of 45 m?/day, and unit has applied
for the NOC for second borewell to SGWB on 13.09.2023. The unit is meeting its fresh
water requirement for the production through the Borewell and logbook for the same 1s
maintained. The unit has used approximate @15.968 m3/day fresh water during
19.10.2023 to 04.02.2024, as per the logbook maintained by the unit. NOC and logbooks

are attached as Annexure-5.

As per the logbook the unit has produced 2764 KL Beer during 01.10.2023 to 04.02.2024.

Copy of logbooks are attached as Annexure-6 for reference.

The unit has ETP for the treatment of effluent generated from the industry. The unit is
using its treated effluent in floor cleaning and gardening. The unit has established Effluent

Treatment Plant (ETP) with capacity 40 KLD., which comprises of following:

Bar and Screen Chamber

01l and Grease Trap Chamber
Neutralization Tank

Flash Mixing Tank

e P

B @

Flocculator

o

f. Primary Tube Settler
g. UASBR
h. Extended Aeration Tank

Baliram Singh Vs Wallop Brewing Private Limited & Ors (O.A. No. 725 of 2023) Page 4 of 16
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1. Secondary Tube Settler
J. Pressure sand filter

k. Activated Carbon Filter
1. Sludge Drying Beds

Photo -02: Effluent Treatment Plant of the Unit

During inspection, ETP was found operational. Samples collected from Equalization Tank

(Inlet of ETP) and Outlet of ETP. Analysis results are presented below:
Baliram Singh Vs Wallop Brewing Private Limited & Ors (O.A. No. 725 of 2023) Page 5 of 16
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XIV.
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Sampling Parameters*
location

pH SS TDS BOD COD
Inlet of ETP 7.86 138 576 42 210
Outlet of ETP 7.79 74 336 16 68
Discharge 5.5-9 100 -- 100 ---
Standards”
* All the parameters are in mg/l except pH
"Standards as per EPA 1986. (For disposal on land or for irrigation)

It 1s evident from the result that ETP 1s complying with discharge standard as per EPA

1986. (For disposal on land or for irrigation as per consent conditions).

The Joint Committee observed that the unit has valid (02.03.2023 to 01.03.2028) NOC
from SGWD for extraction of 45 m?/day to meet out its fresh water requirement through
the Borewell and logbook for the same has maintained for manufacturing beer. Unit has
started 1ts production since March 26, 2023. Letter from excise department for the

production of the Beer is attached as annexure-7 for reference.

No surface water being used by the unit for the production of the Beer as per the available

documents 1n the unit.

The unit has installed six rain water harvesting pit for the groundwater recharge, which was
found in order as per design parameter. The same 1s verified by the State Ground Water
Board. Design details of rain water harvesting system and verification of compliance status

from SGWB are Annexed as Annexure-8 for reference.

The unit does not have the valid authorization under Hazardous and other Wastes
(Management & transboundary Movement) Rules, 2016 for handling of Hazardous waste
category 5.2 (wastes or residues containing oils) and 35.3 (Chemical sludge from waste

water treatment).

The unit has not developed green belt as per the consent condition around the periphery of

the unit in 03 rows and at least 33 % total land area.

Baliram Singh Vs Wallop Brewing Private Limited & Ors (O.A. No. 725 of 2023) Page 6 of 16
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The unit does not have proper management plan for utilisation of treated wastewater of
ETP during low/no demand period to maintain Zero liquid discharge (ZLD) as per the

consent condition.

The unit has not installed Online Continuous Effluent Monitoring System (OCEMS) at
outlet of ETP.

The unit has not installed environmental data display board at the main gate as per Hon’ble
Supreme Court order dated 14.10.2003 in the matter of Writ Petition (C) no. 657/1995
(Research Foundation for Science, Technology and Natural Resources Policy vs Union of

India & Ors.).

The RO, UPPCB, Sonbhadra recommended to impose environmental compensation (EC)

Rs. 2.25.000/-, for operating the industry without having valid consent during the period
0f 01.08.2023 to 05.09.2023.

XIX.

Photo -03: Rain water harvesting pits

The unit has two LPG fire boiler for the meeting its utilities requirement and three D.G. set
for the power backup with capacity of 2x250 KVA and 1x82 KVA with acoustic enclosers.

Baliram Singh Vs Wallop Brewing Private Limited & Ors (O.A. No. 725 of 2023) Page 7 of 16




Photo -04: Gas Boiler and DG Sets

B. On Verification of violation of the wildlife animals protected under Wild Life Protection

Act, 1972 and distance from the industry to Chandraprabha Wild Life Sanctuary.
Chandraprabha Wildlife Sanctuary:

I. Chandraprabha Wildlife Sanctuary is situated in District Sonebhadra, U.P.

II. Kashi Wildlife, Division, Ramnagar, Varanasi has informed vide letter no. 1964/31/bando
dated 27.10.2023 that Unit -M/s wallop Brewing Private Limited is situated on west side

of the Chandraprabha Wildlife Sanctuary. (letter is attached as annexure-9)
A. The Unit is 162 meters away from the Forest Reserve pillar no. RF162/1.

B. The unit 1s 1820 meters away from the Eco-sensitive zone of the Chandraprabha

Wildlife Sanctuary.

C. The unit is 2825 meters away from the boundary of Sanctuary of Chandraprabha
Wildlife Sanctuary.

Baliram Singh Vs Wallop Brewing Private Limited & Ors (O.A. No. 725 of 2023) Page 8 of 16




A. Photo of Pillar no. RF162/1 B. Photo of Eco-sensitive zone Pillar No E18

C. Photo of Chandraprabha Sanctuary Pillar No C17 D. Photo of Chandraprabha Sanctuary Pillar No C18

Photo -05: Physical verification of the distance from unit to various zone of Sanctuary

III.  The Joint Committee has visited the all the concerned locations and verified the distance
of the above said places. The map indicating Forest Reserve, Eco-sensitive Zone and

different point of Chandraprabha Wildlife Sanctuary as indicated in Google Image 1.

Baliram Singh Vs Wallop Brewing Private Limited & Ors (O.A. No. 725 of 2023) Page 9 of 16
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Baliram Vs Wallop

Distance from Wallop Boundany to Eco Senstive Zone (E18) = 1816m
Distance from Wallop Boundary to Scanctuary Zone (C18) = 2831m
Distance from Wallop Boundary to Reserve Forest (162/1) = 1588m
Distance from Wallop Boundary to Scanctuary (C17) = 32489m

Reserve Forest Boundary, 1¢
y Wallop boundaryg

-..

Google Earth

HiRGE = Alrbus

Google Image -1 Google image regarding distance verification

IV. The Joint Committee has found the distance from the boundary wall of M/s Wallop

Brewing Private Limited to reserve forest pillar no 162/1 is Approx 159 m.
V.  The Joint Committee has found the distance from the boundary wall of M/s Wallop

Brewing Private Limited to Eco Sensitive Zone pillar No. E18 is Approx 1816 m.

VI.  The Joint Committee has found the distance from the boundary wall of M/s Wallop
Brewing Privat Limited to Sanctuary Zone pillar No. C18 1s Approx 283 1m.

VII. The Joint Committee has found the distance from the boundary wall of M/s Wallop
Brewing Privat Limited to Sanctuary Zone pillar No. C17 is Approx 3249 m.

VIII. In consideration of above facts, the statement fuiunished by the complainant i.e. the
industrial unit is situated within the prohibited area i.e. 300 m from the boundary of the
Wildlife Sanctuary is not correct. The unit is located at a distance of Approx 1816 m from
the Eco-sensitive Zone (Annexure-8 for reference). As per The Gazette of India
extraordmary part II-section-3-sub-section-II- New Delhi, January 8. 2019, 1 Km from the
surrounding area from the boundary of Chandraprabha Wildlife Sanctuary has been
declared as Eco-sensitive Zone of the Chandraprabha Wildlife Sanctuary.

Baliram Singh Vs Wallop Brewing Private Limited & Ors (O.A. No. 725 of 2023) Page 10 of 16
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C. On Factual status of death of wild animals i.e., Leopards (Impact on Wildlife Animals): -

a. Kashi Wildlife, Division, Ramnagar, Varanasi has informed vide letter dated 15.02.2024
that one leopard was found injured on 01.01.2019/02.01.2019 in Jay Mohini Range in
compartment no. 17 which was sent to Kanpur for medical treatment. During the medical
treatment the leopard was died. The FIR has been filed by the Forest Officers regarding the
hunting of leopard. It is informed that there is no any leopard was found dead last five

years. Copy of letter is attached as Annexure-10.

b. Kashi Wildlife, Division, Ramnagar, Varanasi has informed that there i1s no any
information regarding the death of leopards or any other wild animals due to any

commercial activity.

¢. The Joint Committee has interacted with the local villagers 1.e. Sh. Raj Kumar S/o Sukhku
Village Badalpur Tehsil-Navgarh, District Chandauli and Sh. Raj Nath S/o Panna, Jai
Mohini Posta Tehsil Navgarh, District Chandauli they informed that there is no any

causality of wildlife animals notice by them in the past five years.

D. On Status of illegal use of groundwater and surface water and its contamination by unit
1. Status on illegal use of Surface water and its contamination.

As per the information made available by the unit and site visit, the use of surface water in the
process has not been observed. During the visit around the boundary wall and surrounding area no
discharge of untreated wastewater observed by the Joint Committee. Same has been verified by

the google image (Google Image -2) of the area concerned.
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Photo-06:

-

Reserve Forest Boundary 4

48 Wildlife Sanctury

% Layors

Google Image -2 Google image surrounding of industry
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Photo -07: Agriculture land around the industry

Seasonal Natural drainage i.e. Posta Nala found traversing in Eco Sensitive Zone to
Chandraprabha Sanctuary through the reserve forest. During inspection, no effluent observed
meeting into Posta Nala from the unit in question. Natural seasonal drain was found meagrely
flowing. Sample from Posta Nala collected near the Boundary of the Chandraprabha Sanctuary to

ascertain issue raised by complainant. Analysis results are presented below:

Parameters 1- Posta Nala | 2-Natural General Discharge
Seasonal Drain | Standard (EPA 1986)
pH 7.51 7.80 5.5-9.0
Colour 10 10 -
Conductivity 294 256 -
Turbidity 7.4 52 -
SS 28 24 100
TDS 240 168 2100
Baliram Singh Vs Wallop Brewing Private Limited & Ors (O.A. No. 725 of 2023) Page 13 of 16
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Total Solids 268 192 -
Dissolved Oxygen 7.9 8.0 -
COD 10 8.4 250
BOD 2.9 2.6 30

*41l values are in mg/l except pH, Conductivity-umho/cm, colour in Hazen
2. Status on Groundwater and its contamination:

[.  During visit to unit and its surrounding area, no evidence of discharge of treated or
untreated effluent observed by the Joint Committee. Groundwater sample (Borewell Near
Boundary wall of unit, 24.870036, 83.083651 and Handpump near primary school
Gulrahawa 24.870624, 83.081726) has been collected and got analysed for relevant

parameters to substantiate the visual observations.

Parameters | Borewell Near Boundary | Handpump near IS 10500:2012
wall of unit primary school Acceptable Limit

pH 6.76 6.96 6.5-8.5

Colour 5 5 5

SS 166 134 --

TDS 190 126 500

TSS 356 260 --

COD BDL BDL --

*41l values are in mg/l except pH, colour in Hazen

The analysis report does not indicate contamination in the groundwater.
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Handpump Near the School Borewell near the boundary wall

Photo 08: - Ground Water Sample collection point

Recommendations

The unit should install environmental data display board at the main gate as per
Hon’ble Supreme Court order dated 14.10.2003 in the matter of Writ Petition (C)
no. 657/1995 (Research Foundation for Science, Technology and Natural

Resources Policy vs Union of India & Ors.)

2. The unit requires to developed green belt as per the consent condition around the
periphery of the unit in 03 rows and at least 33 % total land area.
3. The unit should obtain NOC for second borewell from State Ground Water
Department (SGWD) for extraction of fresh water.
4. The unit should get registered their borewell in prescribed format from 1(A) within
90 days from date issue of NOC as mentioned in NOC issued by SGWD.
Baliram Singh Vs Wallop Brewing Private Limited & Ors (O.A. No. 725 of 2023) Page 15 of 16
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The unit should have proper management plan for utilisation of treated wastewater
during low/no demand period and maintained the Zero liquid discharge (ZLD) as

per the consent condition.

The unit should mstall Online Continuous Effluent Monitoring System (OCEMS)
at outlet of ETP.

The unit should obtain the valid authorization under Hazardous and other Wastes
(Management & transboundary Movement) Rules, 2016 for handling of Hazardous
waste.

As per consent conditions unit 1s required to intimate to the concerned Regional
Officer of the UPPCB for their operational/ production details on regular basis.
The UPPCB should impose Environmental Compensation (EC) Rs. 2.25.000/ as
recommended by RO. UPPCB. Sonbhadra for operating the industry without
having valid consent during the period of 01.08.2023 to 05.09.2023.

The unit should ensure the compliance of the other consent conditions and direction

1ssued by SPCB as well as State Ground Water Department (SGWD).

Inspection Team:

,__Z'---ﬁl‘—

Dr. D. K. Soni,

Regional Directorate,

CPCB RD Lucknow

9{3{;,.24"

2
Sh. Dilip Srivastava,
DFO, Varanasi

Baliram Singh Vs Wallop Brewing Private Limited & Ors (O.A. No. 725 of 2023)

b
Cé’%?"
A\°

Sh. Umesh Kumar Gupta,
Regional Officer,
UPPCB RO, Sonebhadra

District Magistrate, Sonebhadra
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613 ANNEXURE-2

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 725 OF 2023

IN THE MATTER OF:

BALIRAM SINGH ...APPLICANT
VERSUS

WALLOP BREWING PVT. LTD. & ORS. ...RESPONDENT(s)

RESPONSE ON BEHALF OF UTTAR PRADESH POLLUTION
CONTROL BOARD, IN COMPLIANCE TO THE ORDER
DATED 21.08.2024 PASSED BY THE HON'BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

I, Reetesh Kumar Tewari S/o Shri J. N. Tewari, aged about 50
years, presently posted as Regional Officer, Uttar Pradesh Pollution

Control Board (hereinafter UPPCB), Sonbhadra do hereby solemnly

affirm and state on oath as under:
That in the official capacity mentioned above, I am acquainted
the facts and circumstances of the case and as such I am

competent and authorized to swear this affidavit.

That present matter is about alleged violation of norms by
respondent no.l- Wallop Brewing Private Limited, Village

Gulrahwa, Lohra, District Sonebhadra, State of Uttar Pradesh.
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3, That vide its order dated 18.12.2023 this Hon’ble National Green
Tribunal, Principal Bench, New Delhi (hereinafter Hon’ble
Tribunal) has constituted a joint Committee comprising Chief
Wildlife Warden, Uttar Pradesh, Lucknow, UPPCB, Central
Pollution Control Board (hereinafter CPCB) and District
Magistrate, Sonebhadra by appointing CPCB as a nodal agency
with further direction to the Joint Committee to examine the
matter, visit the site, collect relevant information along with
relevant material and submit a factual report.

4.  That in compliance to the order dated 18.12.2023 the joint
committee has submitted the report dated 23.02.2024, uploaded
on 26.02.2024. Further, applicant seeks four weeks time to file
objection to the report of the joint committee and filed its
objection on 30.04.2024.

pr— Considering the joint committee report and objection of

?""‘“f_;"l; n ) hesidirected the applicant to serve the notice to the respondents.

\0""x

G :_ Js kﬁ]\@t furthermore vide its order dated 21.08.2024 this Hon'ble
I Tribunal by giving an opportunity to applicant to comply with
the order dated 08.05.2024 has passed the following direction:

.."3. It will be open to all the other respondents to file their

reply by way of affidavit within four weeks and rejoinder,

Page2 of 7
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if any, be filed by the applicant by way of affidavit within

two weeks thereafter.” ..

Further, it is most respectfully submitted that the notice as
directed by this Hon'ble Tribunal which has been not received till
date with UPPCB.

6.  That regarding to the matter it is submitted that UPPCB has
granted Consent to Establish (hereinafter CTE) in favour of M/s
Wallop Brewing Company for establishment of Beer Units at
Village-Gulrahawa, Lohra, Sonbhadra Near FCI Godown vide
Ref.No.130767/UPPCB/Sonebhadra(UPPCBRO)/CTE/SONBH
ADRA/2021 dated 19.08.2021. A true copy of CTE dated
19.08.2021 is being annexed as Annexure No.1.

7. That further it is submitted that Consent to Operate (hereinafter
CTO) has also been granted by UPPCB to the aforesaid unit in

question vide Ref. No.154031/UPPCB/Sonebhadra(UPPCBRO)/

%\, CTO/both/SONBHADRA/2022 dated 05.08.2022, valid up to
"\

Lo ® N 31,07.2023 for production of Beer @ 4800 KL/Annum. A copy

wloK C\E(IMCTO dated 05.08.2022 is being annexed as Annexure No.2.

8. That it is also necessary to mention here that in
pursuance to the public complaint received against the unit in
question, District Magistrate, Sonbhadra constituted a three

member committee on 06.09.2023 which inspected the site on

v\\\r _ Page 3 of 7
L



616

09.10.2023 and District Magistrate vide his Letter No.
G00875/W-1322/CTE/SBD/2023 dated 22.11.2023 has directed
the committee members to take necessary action as per the Joint
inspection report. A copy of letter dated 22.11.2023 and joint
committee inspection report dated 09.10.2023 is being annexed
as Annexure No.-3 and Annexure No.-4 respectively.

That further it is stated that relying upon the observation and
recommendations made in the joint committee report dated
09.10.2023, UPPCB has imposed Environmental Compensation
of Rs.2,25,000/- against unit in question vide ref. No. H06850/C-
2/Jal-332/Kshatipurti/ 2024 dated 12.02.2024 for defaulter period
i.e. period of operation of unit without having a valid CTO under
Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981. A copy of letter

dated 12.02.2024 is being annexed as Annexure No.5.

That it is also pertinent to mention here that vide letter dated

annexed as Annexure No.6.
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That after changing its name from Wallop Brewing Company to
M/s Wallop Brewing Private Limited, the unit has submitted its
application for obtaining the CTO through UPOCMMS portal.
That in pursuance to the application the UPPCB vide letter
No.192154/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBH
ADRA/2023 dated 11.10.2023 has granted a CTO to the Unit in
the name of M/s Wallop Brewing Private Limited, Near FCI
Godown, Village-Gulrahawa, Lohra, Sonbhadra, valid up to
31.07.2024. A copy of CTO dated 11.10.2023 is being annexed
as Annexure No.7.

That thereafter, industry has applied for extension of issued CTO
for a period of 02 years through UPOCMMS portal.
Accordingly, UPPCB has granted CTO to above unit vide Ref.
No.211586/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBH
ADRA/2024 dated 02.09.2024, which is valid upto 31.07.2026.
A copy of CTO dated 02.09.2024 is being annexed as Annexure
No.8. |

25.10.2024 for inspection in view of application submitted by the
unit in question for disposal of the penalty imposed by Ground
Water Department, U.P. A copy of GMDIC letter dated
09.11.2024 is being annexed as Annexure No.9.
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That in pursuance to the above, joint inspection of unit in
question was carried on 11.11.2024 by the officials of UPPCB,
GMDIC, Jal Nigam, Sonbhadra and Ground Water Department.
[t is necessary to stated here that the joint inspection report of the
joint committee is awaited till date.

That the officials of the UPPCB present during the inspection
have found that production of unit was closed. Effluent
Treatment Plant (hereinafter ETP) was found established and
operational for treatment of industrial effluents generated from
industrial process. For monitoring of treated Effluent Water
Quality, OCEMS was also found installed & operational in ETP
and found connected to CPCB server. Green belt was found
developed about 33% in Unit premises. Sample of effluent from
final outlet of ETP was collected by the joint committee and sent
to the authorized laboratory of the UPPCB for analysis. A copy
of Sample test report dated 27.11.2024 is being attached as

Annexure No.10.

"~ %, Further, information has also been provided by the unit

. \that treated waste water is used for gardening inside the unit

ises. A copy of details of green belt provided by the unit

s %ngwnh photographs are being annexed as Annexure No.11.

That it is also worthwhile to mention here that on account of
non-availability of the joint committee report the officials present
during the inspection dated 11.11.2024 has submitted the report

dated 22.11.2024 on basis of the observation found during joint
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inspection. A copy of inspection report dated 11.11.2024
prepared by Regional Office, UPPCB, Sonbhadra has submitted
on 22.11.2024 is being annexed as Annexure No.12.

18.  That for deposition of EC imposed vide letter dated 12.02.2024,
contained as annexure no.5, a letter has again been issued to unit
in question, i.e., M/s Wallop Brewing Private Limited, Near FCI
Godown, Village-Gulrahawa, [.ohra, Sonbhadra, by UPPCB vide
Ref. No. G1036/W-1322/CTO/SBD/2024 dated 22.11.2024. A
copy of letter dated 22.11.2024 is being annexed as Annexure

‘No.13.

19. That the Annexure annexed to the present accompanying

affidavit is true copies of their respective original.

20. That the above response on behalf of Uttar Pradesh Pollution

Control Board is submitted before this Hon’ble Tribunal for kind
perusal and consideration. ka

DEPONENT

==t % VERIFICATION

NOTARY NOTARY
Venﬁed at .ok K g)..-on this . &E) . day of November, 2024 that

B, el ) \f"ql{é@ontents of the above affidavit are true and correct to the best of
v : \ \\
my knowledge and belief and nothing material has been, concealed

therefrom.

DEPONENT
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Environmental Compensation (EC) = Pollution Index (PI) x No. of days from which the non-compliance has been
observed (N) x Factor in Rupees (R) x Factor for scale of operation(S) x Location Factor (LF).

Where,
PI=50 (Pollution Index=50 for orange category unit)
N =36 (No. of days from which the non-compliance has been observed)
R =250 (R factor in Rupees)
S = (.5 (Factor for scale of operation=0.5 as investment of unit is less than
Rs.50 Lac (0.5 for small scale unit)
LF=1.0 (Location Factor= 1.0 as population of Vill.Lohra, Gulrahava, Paragana
Ahraura, Tehsil-Robertsganj, Sonbhadra is below 10 lac. (LF is 1.0 for
population less than 10 lac)
Therefore,
Environmental Compensation (EC) =PIxNxRxSxLF
=50x36x250x0.5x1.0
= Rs. 2,25,000/-(Rs. Two Lakh Twenty five
Thousand only)
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Office: House No. 162, Uttar Mohal (Near Chandi HoteAb
Robertsganj, Sonbhadra-231216
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ANNEXURE-7

= 627

F«, - Uttar Pradesh. Po]!ution Contrql Board
“*e%?ﬁ'ﬁ Building. No TC-12V Vibhuti Khand. Gomti Nagar. Lucknow-226010
Phone:0522-2720828.2720831, Fax:0522-2720764, Email: nfo@uppcb.in, Website: www.uppcb.com
192154/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2023 Date: 11/10/2023
To,
M/s
WALLOP BREWING PRIVATE LIMITED
Near FCI Godown, Village Gulrahwa, Lohra, Sonbhadra, Application Id-
UP,SONBHADRA,231216 22628453

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA 1is hereby granted to WALLOP BREWING PRIVATE LIMITED Ilocated at Near FCI Godown,
Village Gulrahwa, Lohra, Sonbhadra, UP,SONBHADRA,231216. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions

1.This CCA WALLOP BREWING PRIVATE LIMITED granted for the period from 11/10/2023 to
31/07/2024 and valid for manufacturing of following products.

S Product Quantity Unit

No

1 BEER @ 4800 4800 Kilo Liters/Year
KL/Annum

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLLD) | Treatment facility | Discharge point

(11)Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP. production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.

(111)The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules. 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(1v)Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
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(v)The treated sewage shall be reused in gal‘06i28f31‘ as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
1)The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same

Parameters

continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 LPG fired LPG 02 Particulate | AS PER E(P)
Boiler of 1 Matter ACT 1986
TPH
2 DG SET DIESEL 02 Particulate | AS PER E(P)
250 (2) Matter ACT 1986
KVA
3 |DG SET 82| DIESEL 01 Particulate | AS PER E(P)
KVA Matter ACT 1986
Emmission Quality Standards
S No. Stack no Parameters Standards
1 00 Particulate Matter NA
2 01 Particulate Matter | AS PER BOARD
NORMS

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(1) The unit will not use any type of restricted fuel.

111)Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m.. Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1)Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(11)Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5.Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6.Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management 31123



Transboundary Movement) Rules, 2016 will resu@izg action under the aforesaid Acts and Rules.

7.In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever 1s more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8.If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1.The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2.The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3.Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4.The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5.The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8.Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur 1n excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to 1t shall be stopped with immediate effect.

9.The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10.In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11.The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12.The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. This Consent To Operate 1s granted to M/s WALLOP BREWING COMPANY for production of Beer (@
48000 Hecto Litre Per Year and as By Product- Spent Grain @ 25 Metric Tonn Per Day and Carbon
Dioxide @ 100 Metric Tonn Per Day at Arazi No. 2290 Village-Lohara, Gulrahwa, Pargana-Ahraurg,



TehsilRobertsganj, District-Sonbhadra. 6 3 O

2. Industry shall operate the ETP installed for the purpose to treat the effluent generated from the process in
a

such a way that the treated water may archive Standards laid down by the CPCB/UPPCB.

3. Industry shall install flow meter at the discharge point of the tube well to quantify and maintain log book.
4. Industry shall not discharge any effluent generated from process.

5. Industry shall develop green belt around the periphery of the unit in 03 rows and atleat 33 % total land
area.

6. Industry shall abstract ground water with the valid permission (NOC) of the competent Authority of
CGWA/CGWB/State Board.

7. Industry shall maintain Zero Liquid Discharge (ZLD).

8. Industry shall Obtain NOC from DFO, Chandra Prabha Wild Life Sanctuary, Ramnagar, Varanasi within
03 months, regarding distance from the industry to eco-sensitive Zone.

9. Industry shall obtain prior approval before making any modification in product/process/fuel/plant &
machinery. failing which consent shall be deemed void.

10. This Consent of the industry 1s automatically considered abrogated after receiving public grievances
against the industry and the confirmation of the complaint.

11. Industry shall install roof top rainwater harvesting system to recharge the Ground water.

12. Industry shall install Discharge Domestic Septic Tank/Soak Pit for discharge of Septic Tank

13. Industry shall not discharge industrial effluent outside the boundary and maintain ZLD.

14. Industry shall comply the Provisions of HWM. RULES, 2016. PWM. RULES. 2016, SWM. RULES,
2016, E-WASTE MANAGEMENT -RULES, 2016 AND C & D WASTE RULES, 2016 notified under E(P)
Act, 1986.

15. Industry shall install electromagnetic flow meter at discharge point of tube well to quantify ground water
abstraction and log book.

16. Industry shall obtain dealership for the supply of LPG as a fuel to operate the 02 Nos. Boilers of capacity
1 TPH each.

17. Industry shall obtain NOC from D Supply Office for LPG storage and submit he NOC in this Office
within 01 months.

18. Industry shall raise the stack height attached with DG set of Capacity 250 KVA (02 Nos.) and 82 KVA
(01 Nos.) as per Board Norms.

19. Industry shall prepare Disaster Management Plan and dully verified by Director Industries and be
submitted in this office within 03 months.

20. The unit must comply the directions/Guidelines issued from time to time of Central Pollution Control
Board, U.P. Pollution Control Board, Hon'ble Oversight Committee. Hon'ble High Court, Hon'ble National
Green Tribunal and Hon'ble Supreme Court of India.

21. Industry shall submit Ambient Air Quality Monitoring report duly monitored by NABL accredited
laboratory in this office within 02 months.

22. Industry shall store all the Solid waste generated from the industrial process on a Pacca Plate form.
Covered by tin shed.

23. Industry shall submit the Treated Effluent dully analyzed by a NABL accredited laboratory in this office
every 06 months and be submitted in this office in every six months.

24. Industry shall submit the compliance report of conditions imposed in CTO in every Six months.

Digitally signed by

RAM ESH RAMESH KUMAR SINGH
KUMAR SINGH e 2101

R.O., UPPCB SONBHADRA.
Copy to:
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Digitally signed by
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ANNEXURE-8

GROUNIG@BPER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uitar Pradesh

Form 8 (C)

[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC019603

VALID FROM 02/03/2023 TO 01/03/2028
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202302000105

Name of the Owner VEDANT CHOPRA

Company Name

HYI BT A7

Address of the Applicant B-20/41B, Bhelupura

Date of Submission 05/02/2023
Location Particulars

District Sonbhadra
Plot No./Khasra No. 2290

Ward No./Holding No.

WALLOP BREWING PVT LTD

Company Address
HUHT BT UaT

Application No.

Specimen Signature

Block

Municipality/Corporation

Particular of the Proposed Well and Pumping Device

Date of 12/01/2023
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate 5.00
of Withdrawal (m3/hr.):

Depth of the Well (In
meter)

Assembly Size(For Tube

Well)

H.P. of the Pump

Rate of Withdrawal
(m3fhr.)

13/09/2022

Maximum Allowable

Running Hours Per Day:

B-20/41B |
BHELUPUR
VARANASI. PIN
CODE-221010

SNBDO0223NIN0014

ROBERTSGANJ

No

N/A

120.00

3.00

5.00

9.00
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Maximum Allowable
Annual Extraction of
Ground Water:

12600

633

Recharge Required

0.00
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« This No-Objection certificate authorizes the owner applice@u&4ink a well in the location specified at S1. (2) for extraction of
ground water at a rate not exceeding that as shown at SI. . umning Hours per day as shown at Sl. (3k), and for maximum

allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form within the
given time period.

GENERAL CONDITIONS:

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only
started after registration of his/her NOC.

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

All Users abstracting ground water in excess of 100 m3/d shall be required to submit impact assessment report prepared by an accredited
consultant from CGWA and National Accreditation Board for Education and Training (NABET). The report should highlight environmental risks
and proposed management strategies to overcome any significant environmental issues such as ground water level decline, land subsidence
etc. within three months of completion of the same to Ground Water Department Uttar Pradesh. The list of accredited Individuals/ Institutions
is available on the official web-portal of CGWA.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well shall not exceed to the recorded rate from water meters

The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

In case of any change of ownership of the existing well, fresh registration has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made without
prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR.)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.
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o The ground water quality has to be monitored twice ingﬂpre—monsoon (May/June) and post-monsoon
are

(October/November) periods. Quality may be got anal L approved lab. Besides, one sample (1 It capacity bottle) to the
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care of.
Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

1) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of
Commerce & Industries / Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion of the same to
Ground Water Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next
five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m?3 /day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vil) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
1) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

il) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :13/03/2023

Place:Sonbhadra

This certificate is electronically generated and does not require digital signature
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Gnouﬁﬁ
(Mamami G Tk

Ministry of Jal Shakti
Government of Uttar Pradesh

FORM 1(A)/®TH 1(T)

DEPARTMENT

ater Supply Department)

[See rule 6(1)/aH 6(1) <]
APPLICATION FOR REGISTRATION OF PROPOSED WELL

PUS

EE]

(Commercial/industrial/Infrastructural/Bulk user)

ElEE]

)

er Management apd Regulation Act, 2019.]

[uis 1%‘%105%1] of Ge?l' Uuttaa{*;r\gﬁ;?a Groun [lgﬁ

10 (1) a1 11 (1)]

Applicant's Details
&l

Type of Applicant

TED BT UBR

Application Date
e fofd

Name of the Owner

W F A

Mobile No.

OigiEd Jes

Date of Birth
EEUGIR)

Mationality

T

Aadhaar Card Number

House No./Flat No./Building Na.
@ H0/TRE H0/MEH B0

City/Town/Post Office
TRGEIARE AT

District
ELECY

Company Name

U @AY

Details of Proposed Well
%Y Pl faazur

District
ERET

Plot No./Khasra No.
Ward No./Holding No.
Location Coordinates

= HEwie

Particulars of The Proposed Well
$Y & R

Date of Construction/Sinking of Well

U R

Discharge of Tube Well (cum./hr)

eaad @ fAdgH (cum./hr)

Hous[ng Pipe if Any
T PR 3

Approx. Diameter of Housing Pipe (mm)

Indnidual

VEDANT CHOPRA

7838790501

12/10/1996

Indian

5324-2878-1434

B-20/41B, Bhelupura

VARANASI

VARANASI

Wellop Brewing Pvt Ltd

Sonbhadra

2290

NIA

24.871531, 83.083508

13/09/2023

Yes

150.00

Application Number

e 9=

N/A

Email ID.

$HT RS

Gender

TemT

ID as Address Proof

e A g 2mE st

Uploaded Aadhaar Card
TS foe T SR T

State
L2

Pin Code
[EEE-aES

Company Address
ECiEa R

Black
i)

Municipality/Municipal Corporation
TR Ul l7R HE

Land Details
Yy o1 T

Uploaded Google / Toposheet Map
yars faar 70 S & T / SdiEie 8

Type of Well
EREIRCIN

Approx. Length of Housing Pipe (In meter)

eTafET uEy & A dears (diel H)

Material of the Housing Pipe & Blank Pipe

N/A

chopravt(@c

Male

Aadhaar Cz

Uttar Prade

221010

B-20/41B, E

ROBERTSC

No

O

Tube Well/E

7.00

PVC
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Strainer Details

CANCER|
Material of Strainer PVC MNumber of Strainer(s) 1
T B TR B EE
S No. Strainer Installed at what Depth from Ground Level (in Meter) Strainer Installed upto what Depth from Ground Level (in Meter) Length (Inn
FATE TR, YR Y e o W e g @i ) TR, YT ¥ e ToE 0% wifta § (dex ) T (Hew
1 106.00 107.00 1.00
Approx. Depth of Well (In meter) 120.00 Whether there has been any adverse report Mo
@ﬁ &Iﬂ'ﬂ]ﬁﬁ‘ R4 é (Hrex )] regarding water quality of well in the proposed
area?
1 Y & H WG W dTel U o1 o [orareil b
Yoy # @is Hfomd RUIE 32
Ground Water Level (In meter) 105.00
Yefel 'Y Hex )
Details of Proposed Pumping Device
U1 UItRT 3R] &1 [darU]
Type of f’um_p to be Used Submersible Pump Capacity (In m3/hr) 7.20
AT i S ared 99 @1 9@ R T & (m3/hr)
Horse Power (H.F) 5.00 Length of Section Pipe (In meter) 110.00
g ureR () TN UEY 3T dElS (AT H)
Operational Device Electric Motor Date of Energization 13/09/2023
TR SUS Taggdis oy
Details of Utilization of Well
$U & TR Bl
Purpose of the P[oposed Well Bulk User Daily Running I:|0ur5 0.50
TITIad $U $1 3e297? e SHE (ETH)
Total Ruﬂnning Days 365 Annual Ruﬂnning Hours 182,50
Fa guan (fet o) Tt I (F¢ H)
Maximum Allowable Annual Extraction of Ground Water: 1274
Uploaded Affidavit @
U9 UF HUErsS o
Does The Water Supply In The Well Area Come No
Through Pipe Water Supply? A i
] &7 § o S ST 918y Jarngf & HeE 9
TRl 82
Whether Rain Water Harvesting Structure has Yes Any Other Information Which You Would Like to MNIA
been Cons}mcted within the Premises? Furnish A
T IR & U1 o Soge IeaA &1 (ST i B3 I AFSGR S 31T WGH T 964 o
T E?
Capacit\,: of Structure, Constructed for Rain Water Harvesting ( M® ) 6300.00
Tyl wa & Sag oy FHita Sxa ot emar (Hio?)
NOC Issued By:
SO F O (g )
Qentral Ground Water Authority No
g gy o wiiEe
Ground Water Department Uttar Pradesh No
1 S AU TR s WaR
Does industry come under MSME? Yes
1 TR MSME F a2 8 2
MSME Certificate No. UDYAM-UP-75-0008160 MSME Certificate Issuance Date 16/04/2021
A0 T THUHUHE YA & AT @
MSME Certificate Validity 15/04/2075 Uploaded MSME Certificate O]
VIO S Sl UGS ST T eI TS
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Type of MSME Micro
THTHTHS BT UPR

Declaration by the Applicant
TGP GRT

| do hereby declare that the particulars Furnished here in above are cormrect and true . | understand that in case any of the information and particulars is found to be ince
investigation or thereafter, my application/registration is liable to be rejected/cancelled ..

 qagar ST ea ¢ 16 SO 60 T a0 951 3 9 3 | B 9 £ 1 918 99 Teard & G e U FR TR SURIeT [9a¥0] HFd U T O IR HREART TR e &
| Agree/H 8Hd g O
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639 ANNEXURE-9

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 725/2023

IN THE MATTER OF:

BALIRAMSINGH APPLICANT

VERSUS

WALLOP BREWING PRIVATE LIMITED & ORS.

veeee... RESPONDENT(s)

INDEX

S.No. PARTICULARS PAGE NO.
1. RESPONSE ON BEHALF OF RESPONDENT NO.

2, 6 AND 8 IN COMPLIANCE OF THE ORDER

DT. 02.12.2024 PASSED BY THE HON’BLE

NATIONAL GREEN TRIBUNAL

ANNEXURES

2. COPY OF THE LETTER DT. 16.06.2023

ANNEXED HEREWITH AS ANNEXURE A-1

4. COPIES OF THE LETTERS DT. 27.10.2023

ANNEXED HEREWITH AS ANNEXURE A-2

S. COPY OF THE LETTER DT. 10.03.2025

ANNEXED HEREWITH AS ANNEXURE A-3
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6. COPIES OF THE GOOGLE IMAGERY MAP
ANNEXED HEREWITH AS ANNEXURE A-4

7. COPIES OF THE KML FILES OF THE
SANCTUARY AND ECO- SENSITIVE ZONE
ANNEXED HEREWITH AS ANNEXURE A-5

8. COPY OF RANGE CASE NO. 18/2018-19 DT.
02.01.2019 ANNEXED HEREWITH AS
ANNEXURE A-6

9. COPY OF THE CHARGESHEET ANNEXED
HEREWITH AS ANNEXURE A-7

10. |COPY OF THE LETTER DT. 13.06.2019
ANNEXED HERWITH AS ANNEXURE A-8

THROUGH COUNSEL

| /
BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR STATE OF U.P.

EMAIL- bhanwar09jadon@gmail.com

Ph: 9639286572

DATE: 22.07.2025

PLACE: NOIDA


mailto:bhanwar09jadon@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL / P
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 725/2023

IN THE MATTER OF:

BALIRAMSINGH = e APPLICANT
VERSUS

WALLOP BREWING PRIVATE LIMITED & ORS.

........ RESPONDENT(s)

RESPONSE_ON_BEHALF OF RESPONDENT NO. 2, 6 AND 8 IN

OMPLIANCE OF THE ORDER DT. 02.12.2024 PASSED BY THE

COMPLIANCE OF THE ORDER DT. 02.12.2024 PASSLL DY ‘2L

HON’BLE NATIONAL GREEN TRIBUNAL

I e e e e e ———

I. BACKGROUND OF THE MATTER
1. That in the present matter, the violations alleged are that Respondent No.
1, Wallop Brewing Private Limited, is operating in violation of
environmental norms by establishing its unit within 300 meters from the

boundary of the Chandraprabha Wildlife Sanctuary, without obtaining the

mandatory No Objection Certificate (NOC) from the Forest Department.

Az
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That deSpité being gianted Consent to Establish (CTE) on 19.08.2021 with
a specific condi;ion i.e. Condition No. 21 that the said NOC and land use
documents must be submitted within two months prior to commencing
operations, failing which the CTE would be deemed rejected. That
Respondent No. 1 only applied for the NOC on 16.06.2023, thereby
violating Condition No. 21 of the CTE and commencing operations in
contravention of the prescribed environmental norms.

IL  APPLICATION FOR NOC BY THE PROJECT PROPONENT
!

o o | . . . .
2. That it is pertinent to submit that the Project Proponent has submitted an

application #lated 16.06.2023 seeking a No Objection Certificate (NOC) in
relation to ﬁle Eco-Sensitive Zone/Wildlife Sanctuary by providing the
GPS coordiﬁates of his unit.
A Copy of:: the letter dt. 16.06.2023 has been annexed herewifh as
ANNEXURE A-1.
|
III. DISTANCE VERIFICATION BY THE FOREST DEPARTMENT
3. That subseqLJently, based on information received from the Regional Forest
Officer, J aylnohani Range vide letter dy. 27.10.2023, the Divisional Forest
Officer, KaShi Wildlife Division, Ramnagar, Varanasi has written a letter
dated 27.10.2023 to the Project Proponent stating that the actual distance

details as under:

vV
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Distance from Reserved Forest Area (RF): 162 meters

GPS Coordinates: Latitude 24°52'20.07", Longitude 83°05'06.49"
Distahce from Wildlife Sanctuary: 2825 meters

GPS Coordinates: Latitude 24°53'07.24", Longitude 83°06'26.19"
Distance from Eco-Sensitive Zone: 1820 meters

GPS Coordinates: Latitude 24°53'03.64", Longitude 83°05'42.96"

It is pertinent to mention that No NOC has been issued with respect to

wildlife, flora, fauna, or environment after the establishment of the unit.

Copies of the letters dt. 27.10.2023 have been annexed herewith as

ANNEXURE A-2.

. That the Re;gional Forest Officer, Chandra Prabha Range, Kaéhi wildlife
Division, Ramnagar, Varanasi, has written a letter dated 10.03.2025 to the
Divisional Forest Officer, Kashi Wildlife Division, Ramnagar, Varanasi.
That the said letter states that the Regional Forest Officer, Chandra Prabha
Range, Kashi wildlife Division, Ramnagar, Varanasi alongwith concerned
Section Ofﬁ.cer Shri Ramcharitra Singh, Forest Inspector, conducted a site
inspection (\)n 08.03.2025. That during the said inspection, the shortest
distance fro:rn the Wallop Brewing Pvt. Ltd. to the left bank of the Posta

River w1thm the boundary of Chandra Prabha wildlife Sanctuary was

\
measured. The findings are as follows:

o GPS of the unit: Latitude 24°52'18.40", Longitude 83°05'01.02"

Y
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e GPS ?f the nearest left bank of Posta River within Chandra Prabha
Wildlife Sanctuary: Latitude 24°52'31.57", Longitude 83°06'55.13"
e The nearest distance of the unit from the left bank of Posta River
within Chandraprabha Wildlife Sanctuary is 3.23 kilometers.
Theréfore, the said unit is outside the 1 km Eco-Sensitive Zone
(ESZ) of the sanctuary. |
A Copy of the letter dt. 10.03.2025 has been annexed herewith as
ANNEXURE A-3.
Copiés of thé Google imagery map of the said saricWary has been
anne):(_ed herewith as ANNEXURE A-4.

Copigs of the KML files of the sanctuary and the Eco sensitive Zone

have Been annexed herewith as ANNEXURE A-5.
1
O

5. That it isl_refevmt to mention that:
e The (llistanCe from the boundary wall of M/s Wallop Brewing Private
Limitéd to reserve forest pillar no 162/1 is Approx 159 m.
e The distance from the boundary wall of M/s Wallop Brewing Private
LimitLad to Eco Sensitive Zone pillar No. E18 is Approx 1816 m.
e The d;istance from the boundary wall of M/s Wallop Brewing Privat

Limitled to Sanctuary Zone pillar No. C18 is Approx 2831m.

YV
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* The distance from the boundary wall of M/s Wallop Brewing Privat
Limitéd to Sanctuary Zone pillar No. C17 is Approx 3249 m.

The f}nit is located at a distance of Approx 1816 m from the Eco-
sensi{ive Zone. As per The Gazette of India extraordinary part II-
section-3-sub-section-TI- New Delhi, January 8, 2019, 1 Km from
the surrounding area from the boundary of Chandraprabha Wildlife
Sanct}lary has been declared as Eco-sensitive Zone of the

Chandraprabha Wildlife Sanctuary.

[
|

IV. REGARDING WILDLIFE INCIDENTS IN NEWSPAPER

\
REPORTS
n

6. That with r.lespect to the newspaper clippings enclosed by the applicant
showing inciidents of harm to wildlife, it is submitted that except for one
incident failmg within the jurisdiction of Kashi Wildlife Division,
Ramnagér, \ilaranam

{
| .
7. However, i’t'1 is noteworthy that in reference to clipping Annexure-A3 (of

the Original Application) published in Amar Ujala, no leopard deaths or

poaching cases have been reported in the concerned area in the past 5 years.

However, it is germane to mention that during the night of
01.01.2019/02.01.2019, a leopard was found injured in Compartment No.

17, Shikargénj under Jaymohani Range which comes under the jurisdiction

%
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of the Kashij Wildlife Division. That the leopard was rescued and sent for
treatment t6 Kanpur Zoo as per norms. That further, a range case No.
18/2018-19 dated 02.01.2019 was registered against unknown persons.
That after investigation, the accused were identified and chargesheet has
been filed as stated in the letter dated 13.06.2019 written by the Divisional
Forest Ofﬁf:er, Kashi Wildlife Division, Ramnagar, Varanasi to the
Regional Foirest Officer, Jaymohani Range.

A Copy ofj the Range Case No. 18/2018-19 dt. 02.01.2019 has been

|
annexed her:ewith as ANNEXURE A-6.

A Copy of ihe Chargesheet has been annexed herewith as ANNEXURE
\ ‘ -
A-7. |

A Copy of the letter dt. 13.06.2019 has been annexed herewith as

. That follow|ing the said incident, regular patrolling and surveillance are
being cond1|1cted in the sensitive ESZ areas by forest department, and

|
informers have also been activated to report illegal hunting. As a result, no

other illegal hunting incident has occurred in the past 5 years. Moreover,
awareness campaigns are being conducted in surrounding villages

regarding forest and wildlife conservation and protection to prevent such

incidents in the future.

Y
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9. That the deponent js duty bound to fulfi

\
\
\
1
f

I the obligation which are assigned
under the law and directions passed by this Hon’ble Tribunal. The
Deponent is fully committed to ensure strict adherence to the orders of this
Hon’ble Tribunal and undertakes to faithfully comply with any further
directions or instructions that may be issued by this Hon’ble T ribunal,

without demur or delay. To upkeep the majesty of the Hon’ble Courts of

law is always the duty concern for deponent herein.

10.Hence, the present response is being submitted for the kind perusal of this

Hon’ble Trlbunal It is prayed that the same be taken on record.

x
THROUGH COUNSEL

BHANWAR PAL SINGH JADON
| STANDING COUNSEL FOR STATE OF U.P.

EMAIL- bhanwar(09jadon@gmail.com

Ph: 9639286572
DATE: 22.07.2025

PLACE: NOIDA




PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 725/2023

[Regd. . Mo~ 'T@@
IN THE MATTER OF: Date- 1« - YW

BALIRAMSINGH APPLICANT

VERSUS

WALLOP BREWING PRIVATE LIMITED & ORS.

AFFIDAVIT

RAMNAG AR, VARANASI
affirm and state as under:

1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and am competent and authorized to swear the

present affidavit.
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2. |
That I state that the contents of the affidavit have been drafied by my
Counse] on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.,

,,E}N{NT

on this 22nd day of July, 2025, that the

VERIFICATION

|
|
Verified at :kaShi

contents of the above affidavit from paragraphs 1 to 2 are believed to be
|

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

Aiiestqp Dy ¥Ms ! .
&; A= .o

G. S Chaturvedi
Notary Govt. Of India
Regd Ne. 1566
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Eco Sensitive Zone Map of L@é@aprabha Wildlife Sanctudfy

Kashi Wildlife Division, Chandauli, Uttar Pradesh
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24°57'30"N
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24053'42.374" N 83°7'59.164" E

Legend
. z
Boundary GPS Point &
o
. v
[ m | Village GPS Point £
- Chandraprabha Wildlife
0 05 1 2 3 4 Sanctuary (Area: 9606.69 Ha)
O Km Eco Sensitive Zone
1:90,000 (Area: 4555.10 Ha)
I L L
83°5'0"E 83°7'30"E 83°10'0"E 83°12'30"E
Village GPS Code Vilage Name Latitude Longitude Village GPS Code Vilage Name Latitude Longitude
a Hasuahwa 24°53'43.901" N 83°8'35.902" E e Khane Azampur 24° 53'59.460" N 83°4'20.460" E
b Hinautghat 24°54'48.780" N 83°9'48301"E f Sukrit 24° 54'36.976" N 83°4'1.952" E
c Jamsoti 24°57'14.940" N 83°11'43.501" E g Talra 24°59'16.001" N 83°10'38.201" E
d Jangal Churiya 24° 59'20.562" N 83° 10' 8.573" E
GPS Point = 2 GPS Point n % GPS Point = 2 GPS Point a 3
Code Latitude Longitude Code Latitude Longitude Cotle Latitude Longitude Code Latitude Longitude
C1 24058'9.462" N 8303'42.793" E C14 24053' 15.335" N 83%%' 11.972" E E1 24058 35.349" N 83°3'21.246" E E13 24052'43.559" N 83°8'31.395"E
C2 24058'18.248" N 83°5'8.145" E C15  24°52'47.816" N 83°7'46.614"E E2 24°58'46.641" N 83°4'26.286" E E14 24°52'15477"N 83°7'56.907" E
Cc3 240°58'29.863" N 83°7'1.175" E C16 24052'30.482" N 83°7'24.672"E E3 24058 56.248" N 83°5'59.684" E E15 24°51'59.757" N 83°7'8.283"E
Cc4 24°58' 40.599" N 839%' 45.842" E Cc17 24052'30.288" N 839%' 56.106" E E4 24059'7.944"N 83°7'53.612"E E16 24°52'33.133"N 83°6'15.867" E
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' f@ Application under Section 256 C. R. P. C on be half of State of Uttar
{'pradesh by Divisional Forest Officer, Varanasi Forest Divisional through State Forest
Counsel ( &2RXKZe®) Chakia
1. That the case has been Sterted on the complaint of the Range officer.
2. That the Complainant Divisional Forest officer Varanasi Forest Division

is only formally intersted in the case. Hels neither an eye witness of the facts
alleged in the complaint nor does the prosecution wants to produce as witness in
the case. :

3. That the said  Divisional Forest Officer is not only public servant but very
busy public sevenal and his presence on every date fixed in the courtinthe case

would cause great hard ship and he weuld be greatly by hamparain the discharge
of his public duties. ;

It is there fore prayed that your honour be pleased to dispeﬁ e_with

State Forest Council AN~<na—\ Divisional Forest Officer
Varanasi Forest Division - AN Varanasi Forest Division

Chzkia, Varanasi. Oy<S+ (guv st Ramnagar, Vaganasi
Gruer Gurtefl e SERER
- A FTH g7g Sha T
Wopmrr awioed )
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~ Capy of Forest Department G-0- No- 3694/X1V-*135/1957, dated May, 24
1957 to the Chief Game Warden, U-P- and copy to C<C.f._

-~ Subject: Pwms*ﬁ to establishment the Chandraprabha Sanatuary' in ¢
Varariasi Forest Division-

- With reference to your letter No- 1337/23-10-2, dated May 14, 1957
¢ the above subject, I am directed to say that the Governor has been pleaseqd
© sanction under rule 4 of the rules regulating hunting, shooting and fishing
 reserved forests, your proposals for the establishment: of a sarictuary in |

Varanasi Forest Division with the boundaries as shown in the Annexure hepe
 The Sanctuary may be named "CHANDRAPR ABHA SANCTUARY" You n
now take necessary action under rules- | = ' S

OFFICE OF THE CHIER GAME WARDEN, GAME
CIRCLE NO- 1436/23-10-2, Dated, Lucknow, June 2, 1957

Copy forwarded to the Game warden, ?Cﬁandmpr&bl&a,' R’égion”
information and necessary action undey the rul S | :

PRESERVATI

es-
Copy also to the Divisional Forest Officer Varanasi for inﬁ’e‘nﬁaﬁa&

C-G- Warden, U-P-




